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PROF. DILIP CHAKRAVARTY:
The person who offered them tea was
attually forced by the police tp sub-
mit a complaint, under coercion,
against his guests, I, it not an
offence te lodge a statement which
is not based on facts? What steps
have been taken or proposed to be
taken agsinst such false complaint?
Did the guesty snatch their cups of
‘e offered by the host? Is it a
punishable offence? One more ques-
tion.

MR. SPEAKER: No further ques-
tion. I am not allowing: there will
be no recording, This iy not a cross-
examination. Only one question is
allowed under the rules; I have al-
lowed three questions,

PROF. DILIP CHAKRAVARTY: I
want to gdd gone more thing.

MR. SPEAKER: You may want to
add many more things but nething
will go on record; I am not allowing.
The hon. Minister,

SHRI H. M. PATEL: T should like
to' refer to two points, When [ say
Wiat T am placing the facts before
this House, I sald also, facts ag re-
parted to me by the state govern-
ment, Therefore, that is clear. So far
8y sther points are comcerned, ajain
I reparted whatever wag communicat-
ed by the Btate goverment. ds re-
Yring this jecideni, L bave already
S thit We Will go It them and

SC/ST welfare
make g thorough enquiry; we will ask
the state government to do thim To
the extent tribal welfare is concerned
—tribals are involveq in this matter;
adivasi interests are involved—we
will also go into it, either directly or
through a commiasion,
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COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES °

TWENTY-SIXTH AND TWENTY-SEVENTH
Rep*RTS

SHRI SURAJ BHAN (Armbala): I
beg to present the following Reports
(English and Hindi versions) of the
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes
(1978-79): —

(1) Twenty-sixth Report on
Action taken by Government on the
recommendationg contained in the
Twentieth Report of the Committee
Broadcasting—Reservations for, snd
employment of, Scheduleq Castes
and Scheduled Tribes in All India

Radio.

(2) Twenty-seventh Repoart on
Action taken by Government on
the recommendations contalned in
the Eleventh Report of the Com-
mittee on the Ministry of Home
Affairs—Reservations for, and Emp-
loyment of, Scheduled Casteg snd
Schedyled Tribes in the Delbi
tric Bupply Undertshing.



